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applicant, Mr 5, Ali, learnsd Sr, C.G.S,C, for
the respondents on notice.

The applicant who is working as P.A.

0

to the Superintending Engineer was allotted
smo jpo ND-$20§38 2=

daly 3i-S 94 ‘57’0 36.9.1991

{ a room at CTO compound as Ladies' Mass on

.« On 30.,4.1993 she was asked to vacate

QS S—G/N t/WQ7 N% %% gth_at accommadation and shift to anothgr one=-
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seat accommodation in the Ladies Mess
O(Qr.No.III/z) at the CTO.compound. The applicant

;K%- ‘¢ as been representing that she should be
0 Oalloued to continue to occupy the original
8 gquarter. That resqusst was turned doun by the
g )respondents and finally by order dated 8.,11,94
0 Q(Annaxura-L) she was once again requested to
0 Qvacate the Mess accommodation on or bsefore
g '315.11.1994 and to occupy the alternative
9 jaccommodation allotted. It was made clear to
0 her kWak in that order that if sha failed to
5 vacate the accommodation on or before 15.11.94

e

! she will be treated as unauthorised occupant

g and the order of allotment of accommodation
"to her dated 30.4.1993 will be treated as

) cancelled and damage charges will bs recovered
Of‘r:om her. The applicant has in thess

circumstances filed this application praying
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that she should be allowad to continue to
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" occupy the present -accommodation,
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' that -is the Mess accommodation allott-
-ed initially in 1991 at normal rent.

- We find it difficult to see
as hou}any'qﬁéstion of violation of
any legal right of the applicant
arises in this ;ppliCaﬁ?f%TQd

‘circumstances are pointed out by

- Mp J.L, Sarkar and these are that. the

applicant was married dn 1993, She is
now pregnant and it will be inconven-

L 1ent for her to Qceupy. im the

qlternatlve accommodation, that. is

allotted to her., Secondly, the

existing’ acbommodatian has besn
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- pepaired and it can be used as a

quarter and it will be. difficult for
the appllcant to stay in the Ladies
Ness whera the alternative accommoda-
tion is allotted in her present
situation. Iﬁ is also >tated that

. full rent was recovered ﬁ;om the

existing accommodaticn and she had '
made no grleuance ahout it,

Agalnst the aforesald grounds
it is seen: From Annexure-K dated
20.9.1994 that the present accommoda-
tion of the applicant is urgently
required bj the mespnndabts for
shifting ths Creche from the second
floor of the Telephane Exchange
Building keeping in view the
maintenance of strict security of the
Telephone Exchange premises as per the
guidelines;rebeived from time to time
from. the Securlty Departmant and
hlgher authorzty.

Hav1ng ‘regard to the reason
that.has impelled the respondents to
ask the applicant to shift from the
prasent'PlaCe;ghich is thus 'stated
we are'not:inclined to admit the

applxcat;on. .'
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20.12,94 |
/ : . As 1t is the applicant has garned
'tlme since-30.,4,1993 hence it is also
. difficult to grant her further time which
witdiie in endangering the security measurss
, which are required to be taken in respect

' of the Telephone Exchange Building.

It appears to us that thé'prﬁpar
course for the applicant was to request the
authorities concerned to allot her some
better accommddaﬁion than the one now
offered taking into account her difficulties
after showing willingness to shiFt/from the
existing accommodation. Instead she has
taken recourse to-Filing the appliéatidn;
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The applicant who is praesent 1nForms us
'that she has applied for- allotment of
regular quarter and her name is in tha
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Juamtlng llSt In the. clrcumstancas we
Feel that tha respondants may conslder~
«uhether having regard" to tha presant ‘ ,
"circumstances of the, applicant. shs should Ke
.allotted another type of quarter as early .
as possible. However, such a request will ;
}be considered by the respondents only after
"thaiapplicant vacates the preéent accommoda-
:tioﬁ for which we grant her time till
15 1.1995 and direct the respondents to
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_ 'permlt her to occupy the alternatlve
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accommodatlon that’ has been offered to her .
nsubgect to conSLderatlon of the question oﬁ:
allotting her better quarter and if _
there be any pravision under the rulps For
allottlng ‘a .quarter for married persons,

iz

that. may also be considerad.
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Subject to the above observations.
the application ié'di§posbd of at the
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